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PermaneDt Absorption of Casual 
Labour in Northeast Frontier Baliwa,. 

1011. SHRI ROBIN KAKOTI: Will 
the Minister of RAILWAYS be pleased 
to state: 

<a) total number of casual 'abour 
working for more than three years 
but not yet permanently absorbed in 
N. F. Railway; 

(b) total number of casual labour 
who have been working in N. F. Rail· 
way for more than one year; and 

(c) the time by which Government 
propose to make these casual labour 
permanent? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOI-lD. SHAFI QURESHI): (a) 1049 
as on 31st March. 1972. 

(b) 2440 as on 31st March, 1972. 

(c) Casual labourers as are found 
suitable by screening Committees are 
appOinted to regular Class IV posts. 
Onee appointed to regular posts, they 
are confirmed in the order of their 
seniority. 

Resipatlon by the Additional Judl:e 
of Mywore lli&'h Court. 

1012. SHRI DHARAMRAO AFZAL-
PURKAR: Will the Minister of LAW, 
JUSTICE AND COMPANY AFF1IRS 
be pleased to state: 
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(a) Shri H. B. Datar, Additional 
Judge of Mysore High Court has reo 
Signed; 

(b) if so, the reasons for the resig-
nation; and 

(c) the reaction of Government 
thereto? 

THE MINISTER OF LAW, JUSTICE 
AND COMPA,NY AFFAIRS (SHRI H. 
R. GOKHALE): (a) Yes Sir. 

(b) The following reasons were 
given by the Judge: 

~  When he was apPOinted as 
Additional Judge of the High Court. 
the volume of work in the High 
Court was very large. Under the 
stewardship of the present Chief 
Justice, the pendency has been 
brought down considerably and his 
services, in his opinion, were no 

'longer required by the High Court. 

(2) There was some unfounded 
criticism in the State Assembly 
against his appointment to the High 
Court and the State authorities did 
not care to correct the mis-state-
ments made on the floor of the 
House. In hi. view, Judges were in 
helpless position unless those in a 
position to help and protect them 
did so. He would not like to be in 
such a positio:l and was, therefore. 
resigning. 

(c) According to proviso (a) to arti-
cle 217(1) of the Constitution, a Judge 
may, by writing under his hand addres-
sed to the Presicent, resign his office. 
Acceptance of the ~a  by the 
President is not envisaged in the Con-
stitution. The matter is thus entirely 
within the discretion of the Judge and 

~ not call for any reaction of Gov-
ernment. However, the allegations 
made in the State Assembly against 
his appointment to High Court are 
not, true. 
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